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Mr, C. B.,Sharma counsel for the applicant.
- Mr. Tej Prakash Sharma counsel for the respondents.

Heatd the leurned counsel for the partleu.
{

-~ In the repl flled by the reSpondents it is

| stated that against the order of this Tribunal

dated 22,0%,2003 in OA No. 204/2001 and MA No.

= 272/2001. the respondents have filed Civil Writ

Petition No, 6520/2003 along with Civil Misc,
Stay Application. ‘It is further informed by the
respondents that the Hon'ble High Court has been

.. - pleasged. t0 admit the writ petition and issued
" notices for con51aerat10n of stay application on .
i 25'11.20030 . ..

* SNy : '
v o In view of the facts that the matter is still
subl judiced: and” the stay application of the

.respondents is pending consideraaion of the Hon‘ble
" High Court, this CP cannot be entertained at this

stage and, therefore, the same is dismissed. Notices

 are discharged. However, the applicants will.

be at liberty tg;get ‘it revived in case the - s
said applicatlon of fhe respondenta is o
rejectedlgy ﬁhe Hon'bBle High ¢0urt. L
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